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12:27 hrs,

DELHI LAND REFORMS (AMEND-
MENT) BILL®

The Minister of Home Affairs (Shri
Nandia): I bag to move for leave lo
introducz a Bill further to amend lae
D.lihi Lund Reforins Act, 1954,

Mr. Speaker: The question is:

“That leava he granted to intro-
duce a Bill further to amend the
Delhi Land Reforms Aci, 1954

The motion was edopted.

Shri Nanda: I introduce} the Bill

12:21) hrs,

KERALA STATE LEGISLATURE
(DELEGATION ©OF POWERS)
BILL—contd.

Mr, Speaker: The House will now
take up further Clause-by-Clause
consideration of the Bill to confer un
the President the Power of the Legis-
lature of the State of Kerala to make
laws. Claus> 3 is under consideration.
Shri Hari Vishnu Kamath to continue
his speech.

Shri Harl Vishnu Kamath (Hosh-
angabad): Mr. Speaker, Sir, before 1
proceed to resume the observations
which 1 left halfway through on Fri-
day, may I request you to admit to-
morrow—it being the last day—more
than two Calling Attention notices
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and, if necessary, even an adjourn-
ment molion.

Now, I come to the Bill. I have
moved amendments 1 and 2 to clause
3 of th: Bill. Amendment No. 1
secks (o divest the President of the
discretionary power which is sougit
to be conferred upon him by this mea-
sure about consulting the Committee,
I want to make it mandatory thut the
Presidenl must consult the Consulta-
tive Committe: on every oceasion
when he wishes to legislate for Korala.
When the House adjournced on Friday,
I was aboul {o suggest that the Presi-
dent, ihe busy dignitary as he is, will
most probably nol be uble lo consult
or summon the consultative committee
except on very rare occasions. The
hon. Minister of State in the Minis-
try of Home Affairs, while spesking
on the resolution and the Bill the
other day, sought to make out that this
was g parliamentary committee, When
1 asked a pointad question, he tried
to wriggle, so to say, out of the quan-
dary, bv saying that it was not 3
parliamentary  committee in  that
sensi. How coull it be a parliamen-
tary commit'ce, and yet not a paria-
mentary commitiee  in that  sense?
For a par'iamontary commitiee,
according to our Rules of Pro-
cedure, is well defined. The hon.
Minisler must sa that either it is a
parliamentary committee or it is not
a parliamentary committee. What is
the use of saving that it is not a par-
lismentary committee in that sense?
If it is not a parliamentary committee,
the hon. Minister must say that 1* is
a consultative committee, and, there-
fore, it has only got very limited
functions and powers.

Mr. Speaker: Can the hon. Minis-
ter not amend it by saying that it is
a committes consisting of Members of
Parliament?

Shri Harl Vishou Kamath: He has
used the words ‘parliamentary com-
mittee”.
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Mr. Speaker: I am asking him
whether he cannot just amend it and
say instead of a parliameniary com-
mittee that it will be a committee con-
sisting of Members of Parliament.

Sbri Hari Vishau Kamath:
say go.

Let him

The Minister of State in the Miniy-
try of Home Affairs (Shri Hathi): I
had never said that it was a parlia-
mentary committee,

SBhri Hari Vishnu Kamath: When I
ashed the question, that was what he
snid.

Shri Hathi: Shri Kamath is in the
hobit of ereating hypothetical data
and on thos: data he goes on. 1 shull
just read gut what he asked and what
I said. I have got the vecord here
with me. When I was mentioning
about the consulaive committee, I
was meaning it, and i bad uttered thae
words ‘consultative committes’  alio.
Ther, Shri Kamath had asked this
question. I am reading out from ‘he
record. This is what it says:

“Shri Hari Vishnu Kamath: 1s
it a pariiamentary Committee?

Shri Hathi: I am not tulking of
such parliamentacy  co: imittees.
There is a consultalive commit-
tee provided in sub-clause (2) and
it sayg that the Presiden: s.all,
whenever he considers it practi-
cable tp do so, consult a com-
mittee constituted for the pur-
pose, consisting of thirty Mem-
bers of the House of the Pecple
nominated by the Speaker among
whom shall be included all Mem-
bers who for the timg: being fill the
seats al'otted to the State of
Kerala in that House. . .".

S0, Shri Kamah is in he habit of
creating hypothetical data and then
saying that the Minister is misleading,
bamboozling and is doing this, that
and the other. I shall reply to this
point later when I get my turn to

speak.
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Shri Hari Vishau Kamath: | must

take exveption to what he hag said
just now. What ig Parliament for, if
not for clarification of various mat-
ters? D2mocracy means discussion.
Government by demucracy menrs
government by discussion. We do
not want to have fisticuffs and fights
here.

Mr. Bpeaker: He hag said *hal he-
does not mean a perliamentary com-
mittee.

Shri Nath FPal (Rajupur): What
is this remark that he is in the habit
and all that? He is only doing his
dutv. And if som-lim"s he is corfus-
ed, beciuge of the ministerial atility
for clarity and berause gur know-
ledme ig n litle Limited, he asks for
clarifications.  So, why shoula there
b~ this insinaa‘ion that he is o the
habit an4 all tha'? ANl his hahils are
v v parliamantary, 1 must say.

Stri Hari Vishnu Kamath: Shri
Mehr Chand Khanna also talked the
o "ur day about my habit and sn on.
Wi -an also *a’k about th~ Miinsters’
hahi 8, and we krow what their habits
are. But I do not want to descend to
that leval.

Now that it has been madé clear
that it is not a parliameniaty com=
mittes but i* Is a mare econsultarive
committee, the on'y advance nuw over
the previous or predecessor committes
is that now it will have amony its
personnel’ non-Members from Herala,
that is Members who do no: repre-
sent Kerala.

Shri N. Sreekantan Nalr (Qui'on):
Last time also, it had Members from
outside Kerala.

Shri Hari Vishna Eamath: It s
time, therefore, that I would like to
suggest this. In view of the fact that
the Kerala election results have mnot
brought about a majority for the
Congress Party in Kerala, [ hope, and
1 am confident, with the co-operation
and support of the House, that the
consultative committee which is going
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[Shri Hari Vishnu Kamath].

o be comstituted, would not have a
majorily of Congress Members there-
in, but would reflect the elected but
disso.ved Kerala Legislature,

Shri P, G. Menon (Mukundapuram):
In that case, there should be no Mem-
ber from the PSP,

Shri Hari Vishnu Kamath: We do
not want any representation on these
commitices gr anything like that. Wo

-¢lo not share that low ambhition

The Minister of Defence Production
in the Miaistry of Defence (Shri A, M.
Thomas): Do not have any ambitions.

Shri Harl Vishnu Kamath: We do
not have any such ambitions My hon.
friend may have some ambition, be-
cause he iz only a Minister of S'ate
now,

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Why
should he butt in like this when he
. has no business to do so?

Mr, Speaker: He need not take so
much notice of the interruptions,

Shri Harl Vishou Kamath: My ears
are sensitive, My ears catch many
* things which are going on. Therefore,
it is not my fault, but it is my Crea-
© tor's fault,

Mr. Speaker: It is ordinarily said
that Memberg have to be thick-skin-
- ned.

Shri Hari Vishnu Kamath: Thick-
skinned T am. That is why I enjoy
repartées. 1 hope my hon, friends
opposite also are as thick-skinned as
I am.. 1 enjoy repartees. That is what
Parliament is for. 1 hope you, Sir,
would not also misunderstand me
when 1 occasionally say something

. which you might take amiss, because
“f do not mean any offence really.
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Coming to the amendments that I
have moved, I hope the House will
insist alsp that the committee which
is constituted must be summoned by
the President before legislating for
Kerala on any occasion. If this is not
acceptable, and if the House does not
vote for that amendment, then in the

alternative  amendment, I have
suggested that:
“Provided further that when-

ever the President considers it
impracticable to do so, the reasons
therefor shall be communicated in
writing to the members of the
Committee aforesaid.”.

For, as I said the other day, a heavy
responsibility has devoived on the
Government, after the unconstitii-
tional, illegitimate and airocioms dis-
solution of the legislature before it
wag even convened by the Governor.
Therefore, they have to meke an
atonement, to expiate the monstrous
crime, the major, if not monumental
blunder that they have committed and
do what is called prayeschitta, which
term js understood by all in Kerala,

When the hon, Minister refers to
the President, I would like to know
whether he really means the Presi-
dent. For, as you know it very well,
and as most of us know, in the light
that you have shed on this matter so
otten in this House, that the term
President really means the Govern-
ment, and, therefore, Government will
advise the President; amd Govern-
ment may advise him almost on every
occasion that the committee need not
be summoned because later on  the
measure would come before the
House. Since the Kerala Legislature
has been dissolved in that manner, in
that cavalier fashion, T do want that
at every stage, at the preliminary as
well as the final stages, the committee
should be taken into confidence "in the
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fullest possible manner, and there
should be no half-way-house of any
sort with regard to legislation regard-
ing Kerala, and there should not be
any half-heartedness either.

It must be made clear, and obvious
beyond any reasonable doubt to the
people of Kerala who have been de-
prived of their constitutional and par-
liamentary privilege in this high-
handed manner that the Government
do take Kerala seriously, and they do
want to look after the interests of
Kerala in the most carnest possible
manmer,

I. th2refore, move both amend-
ments Nos, 1 and 2: if amendment No.
1 is not acceptable, I have moved
amendment No. 2 as an alternative.
With these words, I commend my

amendments for the acceptance of the
House.

Shri Vasudevan Nair (Ambala-
puzha):  In the first place, I would
like to know from you what had hap-
pened to our amendment, tabled by
myselt and Shri Sreekantan Nair,

Mr. Speukecr:  Amendment No 3
wag the same as amendment No. 1 of
‘Shri Kamath.

Shri Vasudevan Nalr: 1 think the
Deputy-Speaker had perhaps ruled it
out of order,

Mr Speaker: Because it was the
same as Shri Kamath's amendment.

Shri Hari Vishnu Kamath:
been circulateg also.

It has

Shri Vasudevan Nair: I would very
mrach  like to suppert with all  the
force at my d the iments
moved by my hon friemd Shri
Kamath. This Bill has the appearance
or stémblance of trying to do a lttle
justice, after the injustice that had
been done to the Keérala people by
the Central Government. They pre-
tend now that they would be consult-
ing the representatives of the people,
although not those elected in Kerala,
‘but those elected to this Parliament
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before legislating for the people of
Kerala. But therg ig this provision
that the President is nol bound to call
this committee always before a piece
of legislation is considered for Kerala;
with that one particular provision, the
entire merit of this Bill evaporates in-
to the air. As far as we are concern-
ed, with all the sweet assurances that
Shri Hathi gives that, by and large,
on almost all oceasions they will try
to call this committze, we cannot
place that kind of confidence in this
Government, knowing fully well how
it has behaved in the past. As far as
the functioning of such a commitice
during the previous period of the
President's rule i3 concerned, we have
our bitter experience. We have felt
that the Government was taking this
committee for granted. I remember
in the last meeting at Trivandrum,
the officers and the hon, Minister
came forward with a piece of legis-
lation, a draft Bill, in the last minute.
That was intended to debar private
school teachers from contesting elec-
tinns. The glections were just coming.
You know in Kerala the private schoal
teachers had ‘*hat privilege of parti-
cipating in political activities and com-
testing elections, and many of them
are occupylng positlons  in panchayals,
municipalities snd  Assemblies. It
was only after a concerted resistance
on the part of the members in that
committee that the hon Minister said:
“All right; I do not proceed with this
piece of legislation'. But actually, we
were taken by rurprise because there
was absolutely no notlce given.

Shri BRanga
right.

(Chittoor):  That is

Shri Vasudevan Nalr: Prof Range
was on the committee.

This is the way the Government has
behaved with the committee which is
appointed by you, according to this
Bill.

1 was only speaking about our ex-
perience. If it is put in in the BIU
that the President need call this com-
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[Shri Vasudevan Nair]
mittee on.y when practicable, whal is
the benefit of having such a com-
mittee? The natural tendency of
Governmant will be to avoid, evade
and to keep out members because we
always create some problems for
them. They pcrhaps consider that it
is a puisance calling this commitlee.

So we are not prepared to give this
power to this Government, if it is
possible. That 1s why we are oppos-
ing this provision. I move my amerd-
ment . .

Mr. Speaker: He cannot tnove it.

Shri Vasudevan Nair: I support the
same amendment which hag  been
moved.

The nexi submussion is to you. You
come in th» picture, may be for gocd,
may be for bad—may be it is bad for
you.

Mr. Speaker: Mostly the latter.

Shri Vasodevan Nalr: I am sure
you will a'so have to go by the advice
given by somebody from behind.

Bhri Ranga: He need not.

Shri Vasodevan
you will have lo,

Nalr: Generally

8hri Harl Vishou Eamath: Not
necessarily,

8hri Vasudevan Nalr: Perhaps you
will have to go by the advice given
by this Government. You may know
that if you taks only the Members
from Kera'a, Lok Sabha plus Rajya
Sabha, today, as the position stands
today. . .

Mr. Speaker: He can always come
and advice whenever he wants.

Shrl Vasudevan Nair: I was just
submitting to you a piece of informa-

tion. Even according to the 1962
parliam>ntary elections, tha positien
of the Congress Party, as far as
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representation in this House and the
other House is concerned,—if you put.
them together, 18 plus 9—the position
of the Congress is that it has no
majority in that committee. Actnal-
ly, that is a reflection of the situation
in Kerala, even in 1962. The situa-
tion in 1965, is much worse for the
Congress; they are very much in a
minority, when the whole thing is
put together.

I do not want to impute motives to
this Government, but we have, of
course, every reason to suspect that
they are now trying to enlarge this
committee by bringing in more mem-
bers from other states—we are not
against other members coming
in.

Shrl Manlyangadan (Kottayam):
This is no novelty, This was done
on all previous occasions.

Shri Vasudevan Nair: &t is pot a
new thing. But now it has got a
great significance, That is why I am
now referring to jt. It has got a

political  significance.  Actually, if
this Government really wants to res-
peet the verdiet of the people of

Kerala, the glectorate of Kerala, then
let them at least be bold enough o
say, when they advise you abuut
names, that the Congress ghould not
have a majority on that committee.

Shri Ranga: They will have &an
overwhelming majority there as they
have herel

Shrl Vasudevan Nair: For the 17
million people of Kerala who hava
got definite yiews on many questions,
this committee is going to advise the
President to legislate. That belng sy
the Government should try to com-
pose the committee in such a way
that it repects the position in Kerala
among the people. But I have my
own doubts whether they are golng
to do that. I am sure that when the
final composition of the committe is
made known to you and to us, you
ean take it that it will be a committee
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loaded with Congress majority, They
are going to do that. I do know what
you can do in this, 1 do not know
what we can do in this. But we have
at least to appeal to this Government
not to do such things, silly things,
petty  things, improper  things,
because that would really not reflect
the position in our state among our
people.

Shri N. Sreekantan Nair: I do not
want to dwell on points already
made, I just want to refer to my ex-
perience of earlier committees.

Let me take the instance of the
consultative committee which met in
Delhi for half an hour. I know the
method of Nandaji in such commit-
tees. A Jegislation was brought for-
ward which was very important. He
sald first of all, ‘it is only a tempo-
rary measure. Let us pass it un-
animously’. [ stood up to raise my
objection, Nandaji directed that my
objection may be recorded. That
was all the work done in that com-
mittee. My objection was recorded.
That was the only thing I could do.

The method adopted, the approach
10 questions connected with enact-
ment of legislation is such that no
discussion is possible. The draft Bill
is not circulated sufficiently early.
Even if it were circulated sufficlently
varly, the other procedures which are
necessary fur going through with an
enactment in a proper way, vither at
the State or at the Centre, such as
=¢lect committee, clause-hy-clause
consideratlon and so on—none of
these  procedures  are adopted.
Opinions of members gre just taken
bv moving the motion for adoption.
‘The argument is advanced that jt is
only a temporary measure, the State
Gavernment wants it to be gone
through; so let us pass it unanimous-
Iy, If any member raises objection,
h'g objection is rreorded. This is the
tvpe of work wir are attempting to
Ao throngh thi= advisory committee,
meeting for half an hour,
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At least this much of proteciion
should be there, that some members
who know the implications of the en-
actment must be there. The provi-
sion that the President need consult
the committee only when if js con-
venient for him to do so, certainly
nullifies even the litlle democratric
garb that this legislation has.

Therefore, I make this suggestion,
that it the President cannot consult
the Committee any time, let him
promulgate an ordinance. Let the
committee express its opinion on it
and then let the President proceed
with the enactment, afterwards.

I do not attach sp much importance
to what my hon, fricnds who spoke
before me said about the consullative
committee. The opinion of this com-
mitteg is not binding on Government.
It is only a consultation they make.
They can accept or reject the view of
the majority in the committee, if it
does not suit their purpose.

So, In spite of the haphazard
manner in which the committee func-
tions, this much of protection should
be that it should give the represen.
tatives or Kerala and other members
of this House prior information about
what js contemplated to be done.

Shri 8. M. Banerjee (Kanpur): [
rise to support the amendment of my
hon. friend, Shri Kamath, I also
support what has been explained very
clearly by my hon, friend, Shri Vasu-
devan Nair,

What is happening in Kerala to-
day, in spite of the fact that the
ruling party suffered a defrat. not
only oncte but twice, once when the
Communist Government was dismis-
sed and this time when they
were not allowed to form a Govern-
mont?  What we saw in Kerala was,
I do not use a stronger word, really
a sort of end of democracy. What
is to be done there” If this amend-
ment is not aceepted, 1 do not know
what is poing to happen tn that com-
mittee also, Why is this committee
being formed? I am hundred per
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[Shri 8. M. Banerjee]

cent sure that it will be reduced to
bring a committee by the Congress-
men, of the Congressmen, for the
Congressmen, and that will be the
end of this committee. If that is the
intention, why have all these for-
malities of having a committee, and
give a feeling in the country that the

Congress even today believes in
parliamentary democracy or some-
thing like that.

The only job with the Xerala

people pow is to elect their represen-
tatives and dismiss their representa-
tives, Every year there should be
election. I still cannot find any logic
behind the decision that has been
taken by the Home Minister. Why
did they allow the Communists to
contest the elections?

Shri Hathi: How is
now?

that relevant

Mr. Speaker: We have taken a
decision about that. Now it should
not be recpencd. Now we are on
Clause 3. He might speak on the
amendment,

Shri S. M. Banerjee: Unless it is

supported by logic, he will not
accept it,
Shrl Harl Vishna Kamath: Well

said. That is right.
Mr, Speaker: Logic also has cer-
tain limits. Where it crosses those

limits, it does not remain logic at all.

Shri 8. M. Banerjee: 1 am always
enlightened by your wisdon.

Shri Hari Vishnu Kamath: On a
point of order. When he is making
such a logical contribution, there is no
quorum in the House,

Mr. Speaker: The bell is
rung. Now there is quorum.

being

Shri 8. M. Banerjee: What I was
trying to impress was this. The
ruling party has taken a wrong
decision, a decision against the demo-
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ratic traditions of the country.
Having taken a decision, why should
they perpetuate it by having a com-
mittee with limited powers, and a
commitiee of their own choice? In
the larger interests of the people of
Kerala, to keep the torch burning at
least in Kerala, & would request the
hon. Minister, through you, to kindly
accept this amendment which s
aclually harmless, in the larger inter-
ests of the country and according to
democratic traditions.

Shri P. G. Menon: I am one with
the previous speakers regarding the
need to give the proposed committee
{ull opportunities of discussion re-
garding the matters which come up
before it. In order to afford {full
opportunities of discussion, ag was
pointed out, it js necessary that suffi-
cient notice gshould be given regard-
ing the matters which come up for
discussion,

But I cannot agree with the fallaci-
oug arguments of Shri Kamath, Shri
Vasudevan Nair and Shri Banerjee
regarding the composition of the pro-
posed committee. If that suggestion
is accepted, the committee will be
deprived of the advice of very com-
petent Members of this House, For
example, it would not be possible
for us to have a very useful Member
like Prof. Ranga in that committee,
because all the 14 or 15 candidates
which Prof. Ranga's party put up in
the elections in Kerala were defeat-
ed, ang most of them Jost their
deposits. The lone Member who was
returned has deserted the Swatantra
Party and joined the Kerala Cong-
ress, It would, agein, deprive us of
the advantage of the wisdom of
Members like Shri Kamath .

Bhri Ranga: He is arguing against
my being nominated to this commit-
tee.

Shri P. G, Menon: . because no
Member belonging to the PSP has.
been returned.
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Bhri Harl Vishny Kamath: But we
did not set up any candidate. He
need not mislead the House.

Bhri P. G. Menon: That is why I
changed my terminology, No Mem-
ber of that party has been refirned.

Bbri Harl Vishnu Eamath: We did
not set up any camndidate, there was
no P.SP. candidate. -

Shri P, G. Menon: That is the
ultimate result. It would again de-
prive very competent Members be-
longing to the Indian Communist
Party of Shri Vasudevan Nair,
because out of 133 candidates, only
three belonging to that party has
been returned,

Bhrl Koya (Kozhikode): You want
all those who have been rejected by
the people?

Shri P. G. Menon: Therefore, if a
eommittee of 44 people is appointed,
it would enable only one member
from the Indian Communist Party to
be nominated to that committee
These considerations will show thal
the arguments made by the hon.
friends who spoke before me are
fallacious.

Shri Vasudevan Nair: What will
be the percentage of the Congress?

Shri P. G. Menon: I am arguing
against the suggestion made by my
hon. friends.

In setting up a committee we do
not create ga replica of the Legis-
lative Assembly of Kerala which
was dissolved. If that is the object,
then the Assembly need not have
been dissolved.

Once the grticle enabling the Presi-
dent to take over the administration
of Kerala is applied, the President
becomes responsible for the adminis-
tration of Kerala. That means, the
Union Ministry is the Ministry res-
ponsible for the administration of
Kerala, and that responsibility cannot
be given up, I do not say that the
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Congress should 'be in a majority, I
do not say that the Swatantra Party
or the PSP or the Indian Communist
Party should be kept back; I only
submit op behalf of my State that
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a proper consultative committes,
which will be useful in enacting
legislation for Kerala, should be

appointed, and in it there ghould be
o reflection of the strength of Parlla-
ment here, because Parliament is
today responsible for the adminis-
tration of Kerala.

1 have nothing further to submit.

13 hrs.

Shri Hathi: Sir, I have to learn a
number of things from Shri Kamath.
1 have explained how the question of
the Parliamentary Committee came
in and I very clearly and categori-
cally stated that it was a consultative
committee, I had referred tg clause
3(2). Even then Shri Kamath once
again said what he said. I will not
like to use harsh words but if the
hon. Member slill insists.... (Inter-
ruptions.) 1 did not even mention.
To say that I was bamboozling

Shri Harl Vishou Kamath: That ‘if’
is there; I put in the word ‘if’ there.

Shri Hathl: I have to differ from
him, So far as the two amendments
of Mr. Kamath ape concerned. T have

to say this. Even in my speech
earlier, 1 had submitted that none of
these amendments are  acceptable.

Some reasons were given by the hon.
Members Shri Vasudevan Nair and

others; they have complained that
legislation was brought before the
committee without sufficient time

being given to them or advance notice
being not given to them or full
opportunity to discuss them not being
given to them. The eclause here
reads:

“Provided that before enacting
any such Act, the Presi-ient shall,
whenever he considers it practl-
cable tp do so, consult a com-
mittee constituted for the pur-
pose.”
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[Shri Hathi]
‘Shri Vasudevan Nalr suggested that
if he could not call a meeting of the
commitlee, he could issue an ordi-
nance. Let us see the effect of this.
Op the one hand we are giving him
power to legislate and now, if he
wants to enact, according to this
clause, he may call n committee meet-
ing whenever possible, What hap-
pens if he were to pass an Ordinance?
It has to be brought before the legis-
lature; Ordinance cannot be a perma-
nent measure and Parliament will
have to discuss it again. We are
1rying to vest President with these
powers as it may not be possible for
this Parliament to deal with all the
legislation. If he were to issue an
Ordinance which will in any case
have to come here th.. power is not
at all necessary. When Parliament is
not in session he can issue an Ordi-
nance; otherwise he cannot 1ssue.
These are constitutional difficulties.

Shri Vasudevan Nalr: He can con-
vene a meeting of the committee,

Shri Hathi: That is all right, If
‘the Ordinance is to be brought befcre
‘this Parliament, then thiz Committee
becomes useless. I cannot wunder-
stand what their premises is. Mem-
bers want that they should be given
tull opportunity; that they should be
glven full time to discuss and sufil-
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shoulq not be hurriedly done so that
they do not r:t a chance to say what
they want. | have no quarrel about
these matlers and we shall see  that
whenever a meeling js called, suffi-

cienl time is given, It was not the
complaint that the legislation was
not put before the committee; the

only complaint was that sufficient
time somelimes was not given. &t
may be,

Now, about the composition of the
committee, It is for you to appoint
thirty Members from this Huuse and
it is for the Rajya Sabha Chairman
to appoint fifteen Members. There,
1 have nothing to say as it is not In
my province. So, both the amend-
ments are mnot acceptable gnd 1
oppose the....(Interruptions.)

Mr. Speaker: May I put amend-
ments Mos. 1 and 2 together to the
wvote?

Shri Harl Vishnuo Kamath: No, Sir;
separately,

Mr. Speaker: All right. 1 put
amendment No. 1 now. The question
ig: Page 2. line 10—

A
omit * whenever he considers ft
practicable to do so.”

cient time should be given;
should be given

Division No. 24)

Brii Rai Singh, Shri

“hakravarity, Shrimati Renu

Dandeker, Shei M.
2%, Shri PLE.

- fyatishi, Shri J.P,

Kanuh, Shri HY

Achurthan, Shri
Alagesan, Shri

Arad, Shri Nhagwat Jhs
Bajaj, Snri Kamalnavan
tBal Krishna Singh, Shri
1Bhagat, Shei B.R.

agenda

to them and it

AYES

Kapur, Singh, Shri
Koar, Shri Prabhat
Kurni Singhji, Shri
Koya, Shri
Kumaran, Shrl M.K.
Misra, Dr. U.

NOES

Bhagavatl, Shri

Phakt Darshan, Shri
Bhargava, Shri M. B.
Bhattacharyys, Shri C.K
Brahm Prakash, Shri
Hrajeshwar Prasad, Shr

The Lok Sabha divided.

[13.10 hrs.

Mair, Shri N.Sreckanian
Nair, Shrl Vesudevan
Pottekkatr, Shry

Rangs, Shri

Shinkra, Shri

Singh, Shri Y.ID.

Chands, Shrimatl Jyotsas
Chandak, Shri
Chandrabhan Singh, Shri
Chaturwedi, Shri S.M.
Chawdhuri, Shri D.5,
Chaudhuri, Shrl Sachindra
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“Chavan Shri DK,
Chavan Shri Y.B.
Dams, Shri C

Dighe, Shri

[hinesh Singh, Shni

130 Shri Kasinatha
Nubcy, Shn R.G.
wiveds, Shri M.L.
Gackwad, Shri Fatehsinhrao
Gairap Singh Hoo, Shri
Cianapati, Rum, Shri

Gangs Devi, Shrimati
Ciupta, Shri Shiv Charan
[anzda, Shri Subedh
‘Harvam, Shri Ansar
Jagivar Ram, Shri
Jamunadevi, Shrimati

Toahi, Shrimati Subhadra
Kunungo, Shr

Kappen, Shri

Khan, 1Jr. P.N.

K hanna, Shei Mehar Chand
Kindar Lal, Shri

Hizan Veer, Shri

Kotoki, Shri Liladhar
‘Krishnamaghari, Shri T.T.
Lahtan Chawdhry, Shri
Lukhan Daw, Shri

Taxmi Bai, Shrimali
Mahtab, §
Mahisha, . Saropnn

Mr, Speaker: The
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Maimoons Sujegn, Shrimuti
Malaviya, Shri K.D.
Malhotrs, Shei Inder J.
Munaen, Shri
Maniyangsdan, Shri
Masuriys Din, Shri
Matcharaju, Shri

Menon, Shri P.G.

Mirzs, Shri Bakar Ali
More, Shri 5.5.
Mukerjee, Shrimati Sharda
Murti, Shri M.S.

Musafir, Shri G.5.

Maik, Shri D.J.

Mands, Shri

Maskar, Shri P.5.

Paliwal, Shri

Panna Lal, Shri

Patil, Shri 5.8,

1"atil, Shri 5. K.

Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Kam, Shri T.

Ham Sewak, Shri

Ram Swaorup, Shri

Ramanathan Chettiar, Shri R,

Ramne, Shri

Rso, Shri Remeshwar
Ray, Shrimati Renuks
Reddi, Lr. B, Gopala

division is Ayes; 18; Noes; 110

The motion was

Mr. BSpeaker: I

amendment No, 2 to the House

Shri Hari Vishnu Kamath: That is

result of the
ea .
will now put

Mr. Speaker:
Page 2, after line 19, insert—

“Provideq further
ever the President considers it
impracticable to do so, the reasons
therefor shall
in writing to the members of the
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Ruy, Shri Bishwanath

Sahu, Shri Remcshwar

Samanta, Sho 5.0,

Saraf, Shri Sham Lal

Satyabhama Devi, Shrimati

Scindis, Shrimati Vijuys Raje

Shankeraya, Shri

Shastri, Shry Lal Bahadur

Shastri, Shri Ramanand

Shree Narayan Dos, Shri

Singh, Shri 5.7

Sinha, Shri Satys Naryan

Subbarman, Shri

Swaran Singh, Shr

Thimmaiak, Shri

Thomas, Shri AM.

Tiwary, Shri DN,

Tula Rurm, Shri

Uikey, Shri

Worma, Shei M. 1.
Varma, Shri Ravindrs
WVerma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A.N.
Virbhadra Singh, Shri
Vyas, Shii Radhelal
Wasnik, Shri Bualkrishnu

The question is:

that when-

be communicated

the alternative to the first amend-
ment. 1 am pressing that. You may
kindly read it, Sir,

Division No. 25] EYES

By Ray Singh, Shn
Dandeker, Shri N.

Kar, Shri Prabhat
Harni Singhli, Shri

Ddeo, Shri PK. Koya, Shri
Tvastishi, Shri [P Kumaran, Shr M. K.
Kamath, Shri Hari Vishno Mesrm Lir, U,

Fapur Singh, Shri
626 (Ai) LS—S5.

Committee aforesaid.” (2)
The Lok Sabha Divided.

[1318 brs.

Nair, S5hri M. Sreehantan
Pottckkatr, Shri
Raghavan, Shri AV
Rangs, Shri

Shinkre, Shri

Singh, Shri Y.
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Achuthan, Shri

Alagesan, Shri

Azad, Shri Bhagwat Jha
Bajaj, Shri Kamalnayan
Tal Krishna Singh, Shri
Bhagat, Shri B.R.
Bhagvali, Shri

Fhakat Darshan, Shri
Bhargava, Shri M.TI,
Bhattacharyys, Shri (LK,
Hrahm Prakash, Shri
Hrajeshwar I d, Shri
Chakravaraiiy, Shrimati Renu
Chanda, 5 ati Jyntsna
Chandak, Shri
Chandrahhan Singh, Shri
Chaturvedi, Shri S.M.
Chaudhuri, Shri L5,
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NOES

Kanufpar, Shri

Kappen, Shri

Khan, Dr. PN,

Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisan Veer, Shri®

Koioki, Shri Liladhar
Krlshnamachari, Shri T.T.
Lahian Chaudhry, Shri
T.akhan Das, Shri

T.axmi Hai, Shrimati

i, In ailni
Maimoonas wn, Shrimati
Malaviva, Shri K.D.
Malhntra, Shri Inder J.
Mangen, Shri
Maniyangadan Shri
Musuriya DNin Shri

Match Shri

Chaudhuri, Shri Sachindra
Chavan, Shri 1L.R.

Chavan, Shri Y.R,

Dans, Shri €,

Dighe, Shri

Dinesh Singh, Shri

Darsi, Shri Kasinathe
Dugey, Shri R.G.

Dyweivedi, Shri M.1..
Caekwad, Shri Fathesinhrao
Ciairaj Singh Ras, Shri
Ganapati Ram, Shri
Ganga Devi, Shrim,
Gupta, Shri Shiv Charan
Hansda, Shri Subadh
prvani, Shri Ansar
Jagiivan Ram, Shri
Jamunadev, Shrimati
Joshi, Shrimati Subhadra

Menon, Shri P.G,

Mirza, Shri Bakar Ali
Mukerfee, Shrimati Shards
Maurti, Shri M.5.

Mutfir, Shri (.5,

Maik, Shri D.J.

Wends, Shri

Magkar, Shri P.5.

Paliwal, $hri

Panne .al, Shri

PPatil, Shri 5.R,

Patil, Shri 8.1,

Pattabhi Raman, Shel C0¢,
Prabhakar, Shri Naval
Pratap Singh, Shri

Ram, Shri T,

Rem Sewak, Shri

Ram Swarup, Shri
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Ramenathen € hevtinr, 210 ¥
Rane, Shri

a0, Shri Rameshwar
Ray, Shrimpti Renuka
Reddi, Dr. B Gopala
Roy, Shri Hishwunath
Sahu, Shri Rameshwar
Samante, Shri 5.0,
Saraf, Shri Sham Lal
e Devi, Shrimati
Shrimati Vijays Ra‘e
Shn
TLal Nahadur
. Shri Ramenand
Shree Narayvan Das, Shri
Singh Shri 5. T,
Sinlin Shri Salya Narayin:
Subbarman, Shri
Swaran Singh, Shei
Thimmaiah. Shri
Thomas, Shri AM.
Tiwary, Shn DN,
Tiwary, Shri K.N,
Tiwary, Shri R.&.
Tripathi, Shri Krishan Dea.
Tula Ram, Shri
Uikey, Shri
Varma, Shri ALT .
Varmas, Shri Ravindra
Verma. Shri Dalgovind
Verma, Shei K.K.
Vidyalankar, Shri AN,
Virbhadra Sinph. Shri
V'yas, Shri Redhelal
Wasnik, Halkrishna

14054

Shri J. P. Jyotishi (Sagar): 1 have
again wrongly voted for Ayes; I am
for Noes.

Shrimatj Renu Chakravartty (Bar-
rackpore): I have also wrongly
voted for Noes; I am for Ayes,

Mr. Speaker: So, the result

mains the same.

re-

Ayes 17; Noes 109.
The motion was neyatived.

Mr. Speaker: The question is:

“That clause 3 stand part of
the Bill"

Claruse 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were dded lo the Bill
Shri Hathi: I beg to move:

“That the Bill be passed.”

Mr. Speaker: Molion moved:

“That the Bill be passed.”

Shri Ranga: Sir, T am extromely
sorry to find that two of our friends,
who are otherwise reasonable—Mr.
Wanda and Mr. Govinda Menon—
have taken apn untenable attitude.
Ordinarily I find Mr. Govinda Menon
to be an extremely reasonable person
while T work with him in the P U
Committee. But something happens
once he comes into the House....
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Mr. Speaker: That is not only with
Mr. Menon, but most other members
also.

Shri Ranga: He takes a stand which
is completely unjustified. I would
like fo answer one argument that has
been raised. In answer to my sug-
gestion that when every other
approach hag been found to be not
suitable to the special conditions in
Ferala, they should at least make an
attempt to study the way in which
the Swiss system of parliamentary
government is working there and
make the necessary adjustments, so
that they might be able to introduce
a system through which they would
mnake it possible for the people of
Kerala to have a democratic adminis-
tration even under the present special
circumstances, some of my friends
have urpred that I advanced this argu-
ment only because I found that not
only the Swatantra Party, but other
oppositinn parties alss not capable of
koping to  achieve a big enough
majority in Kerala to have a govern-
ment on British parliamentary ]ines.
I plead guilty to the fact that so far
cpposition parties have not succeeded
in getting an absolute majority there,
It is quite possible we may not be
able to achieve such a consummation
in the near future. But it is alan true
that my hon. friends of the Congress
Part_v have also faileq not once bnut
repentedly to get this  absolute
maiority. Tt is no discredit to any
particular political party.

Under the circumstances, what is It
that we have to do? That is the
responsibility of members of this
House and the other House and also
nf the Government to think about this
and try to give a satisfactory answer.
T have attempted to offer a solution.
It is for my hon. friends to think of
snme other equally reasonable solu-
tion if they can, and otherwise, to
give rareful consideration to my
solution. Instead of that. it is no good
cutting cheap jokes. at such other.

True, the Swatantra Party has lost
almost all its candidates there. My
hon. friend volunteered the jnforma-
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tion that we lost our deposits. It is no
discredit to us. One of us has been
elected, but he gays he has private
information that that person has al-
ready left U5 and joined the Kerala
Congress, which 1 do not consider to
be quite correct. Even  supposing
that is true, the main point is if there
is any chivalry at all in public life,
they should have welcomed the ad-
vent of the Swatantra, because unlike
the right or left communist party, it
liappens to believe in  peaceful me-
thods, democratic institutions and
parliamentary system, and it has
made its debut. Instead of congratu-
lating it on having made this heroic
effort, thal too at the last moment,
my hon. friend was to crack a joke at
its expense. [ am prepared to allow
him this small satisfaction when he is
obliged to go un mourning all  the
{ime for years ang ycars over the

14056

[failure of the Congresg Party all over

India and in Kerala in a willy-nilly
tashion for their continued failure to
get an absolute majority. I condole
with him for his mourning, but I ex-
pect him to be chivalrous over our
failure, svmpathise with us and at
the same time wish us godspeed._ 80
that if they are not able to form a
parliamentary government there, we
might ‘he able to provide a parlia-
mentary majority in years to come
and Kerala may be saved from com-
munist regime.

I am not in favour of communist
regime in Kerala because it happens
to hold a strategic position in the
total logistic circumstances of  our
country and in our social democracy
also. So, I would like Kerala to be
saved for democracy. I would repeat
this appeal once agmin tn our friends
to try to cooperate with all  other
democratic parties in devising a
method by which it would be possible
woner or later to help  the Kerala
veople to have a really full-fledged
democratic regime and not this kind

of presidential regime which can
only give satisfaclion to those whin
have faith in totalitarianism of onre

or other of the political parties
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Shrimati Renu Chakravartly: Si, I
have just listened t{o my friend,
Mr. Ranga. There is one thing which
is as sure as the light of day and that
is, there is absolutely no chance of
Mr, Ranga's party to come intp power
in Kerala. It is far too poor and over-
crowded, its people are far too poli-
tically mature tp be able to accept his
party. His party having lost the
deposit is not the question. The can-
didates belonging to my  party have
108l many deposits. It is a question
uf following correct policies with re-
kard to the people of Kerala and to
ine people of India. It j5  through
very hard, sustained and self.sacrifi-
eing work among the peasants and
workers, not through the forum of
free enterprise, that we will really be
able to get a democratic form of gov-
ernment in Kerala.

Sir, I am sorry the Home Minister
is running away. I presume he is
hungry. He should have been here
to listen because we are now pinning
down the last nail in the coffin of
democracy. We know we have had
u long debate on this question and
many lotally unsatisfactory reasons
have been put forward as to why
Kerala could not have a democralic
elected government. The constitu-
tionality of the Governor on the
advice of the Central Government, I
presume, to advise the President and
the President not allowing full oppor-
iunities for the formation of a gov-
ernment and the convening of the
State legislature for that purpose has
been challanged by all on this side.
Bul now we come to & situation
where it is very clear that it is not
only the fact that the government has
not allowed an elected majority to try
for an absolute majority in the legis-
lature and to form a government
becanse it is a non-Congress  party
which hag got an elected majority, but
even at this stage when a resolution
is brought forward that the President
should form a committee of, I presu-
me, all parties, and that he must con-
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sult them in carrying out his presi-
dential powers in the state, at that
stage also it is surprising that the
Government has refused to accept
any democratic proposition which has
vome forward from thls side.

Sir, we are not enamoured of
Swiss proposals. We do not know
what they are. But we certainly
know, everybody in India knows that
in a situation where the Govern-
ment because of its own high-hand-
edness and dictatorial methods has
refused to allow elected representa-
tives of a State to function by keep-
ing 28 of the elected representatives
under detention without trial and in
spite of the demand of all parties, of
all the people in the country, that if
there is anything against anybody
they should bring them before a court
of law for trial—in that case nobody
would have opposed the Government
on that point—even in such a situa-
tion, this simple demand that the
Rashtrapathi should consult this
committee at all stages, even this
small democratic principle is given a
go-by, and naturally it is very clea-
that the Government is bent upon
acting in a totally dictatorial fashion
when it suitls them because they do
not have g majority in that State.

the

What is going to happen in the
future? There will be many States,
in the coming general elections, where
supposs some princes of my hon.
friend Shri Masani's party come into
power and in other States there may
e the Jan Sangh who may come into
power—in that situation what is the
Congress Government going to do?
Are these the first echoes of what we

are going to find reverberating
throughout India? Are these tha
democratic metheds which we are
going to demonstrate before the
world?

Therefore, we are totally opposed
to this method of the government's
functioning. We still demand that
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even at this stage let the Government
see wisdom. What is the use of hav-
ing a committee which the Rashtra-
pathi may if he so desires or he thinks
fit consult and ask for advice or he
may not? It is an advisory body.
Even there it is hedged with this small
clause “he may, if he so thinks, find
it convenient to him or practical to
him", Therefore, it 18 very clear to
the country at large that this is the
death knell of democratic procedures
and it will have a very very far-
reaching effect in future. It may be
that many times it will go ageinst the
Congress which today is suppressing
others in the Opposition parties who
could have formed ; Government in
Kerala.

Shri Koya: Mr. Speaker, Sr. much
against the will of the people of
Kerala, President’s Rule has been
imposed on them. We are not  told
when we are going to have a demo-
cratic government there. How long
are we to wait? Are we to have this
advisory committee for an indefinite
period? Are we to wait till the next
" general elections? All these things
have not been made clear.

Always it is said that the people of
Kerala are at fault. The Congress
Party has not got @ majority in
Kerala. But thiz Bill js being passed
because they have got a majority in
U.P, in Bengal, Bihar and others
States and they have a majority in
the Parliament. Because they have a
majority here they are imposing their
wifl on us. Ti{ is undemocratic. No
doubt, the Parliament has that power
according to the Constitution. But in
spirit it is undemocratic. We hope
this will not be there for more than
it is necessary.

As T said, the people there are al-
ways blamed because the Congress
did not get majority. When a certain
candidate is put up and the people
cast thelr vote for Fiim how are they
to know whether that candidate’s
party will get a majority in the State
Jegislature? When certain candidates
are put up from certain constitu.
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encies, people consider whether a
candidate is a capable man and then
cast their votes. If that candidate's
party js defeated in some other cons-
tituencies and does not get a majority
in the legislature, the people who
voted for him cannot be blamed for
that. WHal is wrong with the people
of Kerala? Is it our fault that we
are educated? Is il our faull that we

have so many graduates? Is it our
fault that even the rickshawwalahs
read newspapers? Kerala  knowa
about democracy more than any other
part of India. Keralg was having
democratlic governmeny even in pre=
historie days, Our Perumals were all

The pepresentatives of our
local governments were all elected.
We are proud of that We know
what democracy is. We need not be
told about that. We have pot done

clected.

any fault in electing the candidates
whom we think are capable. You
are now [mposing, more or less,

something upon us, the enlightened
and cducated people of Kerala for no
fault vf ours. T, therefore, want the
Government to use the President's
Rule to the minimum possibie
period.

Shri Hari Vishnu Kamath: Mr.
Speaker. Sir. with the adoption of the
resolution on the Presidential Pro-
clamation and the passage of the Bill
secking to .confer on the President
the power of the Legislature of the
State of Kerala to make laws. and
alsp the refusal  of the Government
and the ruling party members of the
House to accept even the most reason.
able amendments  to the substantial
clause of the Bill, T am constrained
to say that the Government and the
Congress Party have driven the first,
large, outsized nail into the coffin of
the Constitution and of parliament-
ary democracy in this country. The
Government, by putting party inter-
ests above national interests, have set
a very -dangerous precedent for the
future of democratic electiong and
their aftermath in this country, and
it augurs 11 for any State in future
if a non-Congress party or partles get
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IShri Hari Vishnu Kamath.]

a majority. If the Congress Party
dees not get a majority in  a State
after the elections, a situation similar
to what happened in Kerala two
months ago would come about.

The Minister of Stale in the course
of his reply to the debate, referring
to article 356 of the Constitution,
quoted what I had said in the Consti-
tuent Assembly. But may I point out
to him and the House—you were not
in the Chair at that time—that my
amendment at that time to this arti-
¢le of the Constitution was pot ac-
cepted ang the original article as
druafted was retained which reads as
follows:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfied that
a situation has arisen....”

The words “or otherwise” are still
there. That is why I wanted the
Government to act uplp the spirit and
letter of article 356 and explore all
possible avenues, besides or notwith-
standing the report of the Governor,
with regard to the formation of a
stable ministry in Kerala. I still hold
the opinion, Sir, that if the Assembly
had been convened by the Governor
there were prospects of a demoeratie
governmeny in Kerala being formed
soon after the elections,

1 would say only one word more
and T will have done. The new Gov-
ernor of Kerala is well known to most
of us. H® was a colleague of ours in
this House. Though on one or two
occasions he dig not display, show or
betray the conciousness of an emer-
genty: in the country—at that time, T
believe, you also were in the Chalr
when he raised a question as to whe=
ther there was an emergency at all
in the country—I do hope that he will
funetlon in Kerala in 2 manner that
will not merely suggest his conscious-
ness of the emergency but also......

Mr, Speaker: Then he wus a Mem-
ber only; mow he iz a Governor.
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_Sh:l Hari Vishnu Kamath: He js
higher up. He may forget all about
the emergency. He is now elevated.

Mr. Speaker: Therefore he hasg res-
ponsibilities,

Shri Hari Vishnu Kamath: T am
thankful for the luminous light you
have shed on the matter, and I do hope
that he will be conscious, very acute-
ly conscious, of the new responsibi-
lities that have devolved upon him,
und discharge them not merely to the
best of his ability but bearing in
mind that this poor State of Kerala
which has lost its legislaiure by an
arbitrary fiat of the Government will
be saved, and the future of it safe and
secure in his hands. He will be judg-
ed by what he does and how he acts
in Kerala.

May I say before I close that the
Government by not exploring the
avenues or possibilities of forming a
democratic government and by refus-
ing to bring at least one or two so-
called Leftist Communists, really pro-
China Communists to trial, have
shown only a tendency which I may
describe as willingness to wound but
afraid to strike? 1 do hope that they
will act in a better, more statesman-
like manner in future and try to con-
vince the country that they do stand
by parliamentary cdemocracy and by
the Constitution and not act in the
same cavalier fashicn that they had

acted in regard to Kerala on this
occasion.
Shri C. K. Bhattacharyya (Rai-

ganj): Sir, the interest that this House
has shown during the discussion of
the proposals placed before it on be-
half of the Government conclusively
proves that the 'interests of the State
of Kerala, the interests of the people
of Kerala and the interests of the ad-
ministration of Kerala are perfectly
safs in  the hands of Parliament.
Whether the lcgislature there is in a
state of temporarily suspended ani-
mation—legislature is not obliterated
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altogether; for the time being it is in
a state  of suspended animation—
throughout the period the legislature
continues to be so, this Parliament
will look to the interests of all the
possible elements in Kerala, whether
they be for the Government or against
the Government. Of this those of gur
friends in the Opposition, who are
having so many inflictions al the Gov-
ernment, at the ruling party, the Con-
gress Party, may rest assured.

1 was very flatlered and even a bit
amused when I found the spokesman
of the Communist Party displaying
such a great love for democracy, If
this love for democracy continues to
grow in them. in a very short time
we expect to see very large scale con-
versions to democracy and  that will
sulve at least one of the national pro-
blems of India.

Shri Vasudevan Nair: What iz your
conception of democracy?

Shri C. K. Bhattacharyya: Lei us
hepe that this love is there not only
io be used as a big stick to beat the
Government with but that this is
sincere and is growing in their hearts.

My hon. friend of the Muslim
League there assured us very kindly
that democracy has been existing in
Kerala from time immemorial; that
from wvery old days democracy had
been working in Kerala. But my hon.
friend forgot that in those times there
was no Muslim League in Kerala.

Shri Koya: No Congress also.

Shri C. K. Bhattacharyya: The
1rouble for democracy has come with
the growth of Muslim League in
Kerala. If the League had not exist-
ed, perhaps one of the parties would
have got 8 workable majority to run
a government. That is a major point
{or consideration which was forgot-
1en by my hon, friend.

Shri Koya: We saved you in 1960.
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Shri C. K. Bhattacharyya: There is
not much to be spoken. The Govern-
ment will work under the committee
that has been set up by Pariament
and under your guidance, Sir, I
believe, the agency that you are set-
ting up now will work with perfect
justice and, I should say, with per-
{ect non-attachmen! or non-aversion,
that is, with what we say in our own
words raga deesha vimukta (rpﬁq-

fag#) It would work without at-
tachment 1o anybody  and without
aversion to anybody so that my friends
opposite and my friends belonging to
their groups in Kerala may rest as-
sured that their interests will be per-
fectly and safely looked after.

Shri A. V. Raghavan (Badagara):
Mr. Speaker, Sir, the committee con-
stituted under the Kerala State Legis-
lature (Delegation of Powers) Act
previously met twice, once at Delhi
and secondly at Trivandrum.

Shri Hari Vishnu Kamath: Twice in
how many years?

Shri A. V. Raghavan: In six months.
On both these occasions the time
given to Members was very  short
On the first occasion the committee
waus given hardly five days and we
from Kerala require four days to
reach Delhi by train and it is very
dificult to get reservation by plane
at such short notice. On the second
occasion it was intimated to us that
the meeting will be held at Delhi
but thereafter we received a telegram
saying that the venue has been chang-
ed from Delhi to Trivandrum; so
much so that many Members had al-
ready left for Delhi and they had to
get back to Trivandrum immediately.

Shrimati Renu Chakravartty: Demo-
cratic procedures!

Shri A. V. Raghavan: On both these
occasions many Members could not
attend the meeting either at Delhi or
at Trivandrum because of the confu-
sion of the Home Ministry.
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Mr. Speaker: The Lok Sabha Secre-
tariat had to pay that additional ex-
renditure,

Shrimati Renu Chakravartty: Is it
s0?

Mr. Speaker: Yes.

Shri Vasudevam Nair: It was be-
cause the Home Minister wanted it
o be at Trivandrum for another pur-
pose. Therefore the venue was shift-
ed.

Shri A. V. Raghavan: The notice
foy the third meeting was circulated
to Members saying that the Commit-
tec is meeting in Delhi, but before the
Committee could hold its meeting. . .

Mr, Speaker: Ii was under those
circumstances that one Member had
booked his scat and ultimately, be-
cause it was cancelled and he return-
ed the ticket, he had to suffer.

Shri A. V. Raghavan: The third
meeling was fixed to be held at Delhi
but in the mean time a new Procla-
raation was promulgated so much s=o
that the third meeting could not be
held, as a result of which certain Acts
huve already lapsed; for example, the
Kerala Building Lease and  Rent
Control Act has already lapsed. Be-
cause the courts are closed now there
is no difficulty, but the courts are
likely to reopen on the 17th of this
month. Therefore may I request the
Home Minister to convene a meeting

of this Committee before the 1Tth
and  re-enact the Kerala Building
Lease and Rent Control Act?  Suffi-

cient notice must be given to Mem-
bers and. . .

Shrimati Renu Chakravartty: They
would not give you notice.

Shri A. V. Raghavan: . . this Act
should be re-enacted in u very short
period. This is all 1 have to submit.

Shri Hathi: Mr. Speaker, Sir, it has
been sought perhaps to argue that by
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not accepting the amendments which,
wccording to Shri Kamath and others,
were innocent. . .

Shri Hari Vishnu Kamath: Reason-
able.

Shri Hathi: .... the Government
has shown its disinclination of work-
ing in a democratic method.

Shri Ranga: What else? I wish, you
had accepted them.

Shri Hathi: I am coming to that. So
far as the Committee's functions are
concerned, it is a consultative com-
mittee while, it is forgotten. we are
giving the overall authority to Parlia-
ment itself.

Shri Harl Vishnu Kamath: For one
or two days only you will have Kerala
in Parliament.

Shri Hathi: Whatever the Act enact-
ed by the President either with the
meeting of the Consultative Commil-
tee or without the Consultative Com-
mittee, this Act is not an absolute one.
Let us not forget that it is the Parlia-
ment which has the overall power
over this, that is, under clause (4) of
section 3. This point is very clear. I
am sorry that they have missed this
important clause. It reads:—

“"Every Act enacted by the Pre-
sident under sub-section (2) shall,
as soon as may be after enactment,
be laid before cach House of
Parliament.

Either House of Parliament may,
by resolution passed within seven
days from the date on which the
Act has been laid before it. . . ™

Shri Ranga: Has it ever been possi-
ble in this House to set aside all
other work, give notice of amend-
ments and get them moved in this
House within seven days after it has
becn placed before it, apart from other
work that has already been notified
before the House?
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Shri Hari Vishas Kamath: With

Pakistan and China on the b.rder,
besides,

Shri Hathi: It says:

“Either House of Parliament
may, by resolution passed within
seven days from the date on which
the Act has been laid before it
under sub-section (3), direct any
modifications to be made in the
Act and if the modifications are
agreed to by the other House of
Parliament during the session in
which the Act has been s0 laid
before it or the session succeeding,
such modifications shall be given
effect to by the President by
cnacting an amending Act under
sub-section (2)".

Shri Hari Vishnu Kamath: I  had
read the Bill in detail before 7 gave
the amendments.

Mr. Speaker: Is it a notice to be
given within 7 days or a modification
to be made within 7 days?

Shri Hathi: It is the notice.

Mr. Speaker: It is the notice to be
given within 7 days.

Shri Ramga: No, Sir; it is not put
like that. Suppose the Act has been
laid before it on the lst. The resolu-
tion is to be passed by the 21h. Be-
fore that, the Business Advisory Com-
mittee would have decided sbout the
work of Parliament and we would
have, some how or other, to pursue o
special procedure in order to get a
notice given and get it discussed and
all the rest of it. How is it ever possi-
ble?

Shri Hathi: Generally, az T said, it
will be our duty and the Goverr.ment
will take care to see that this Com-
mittee iz called. I can assure the
House that there will not be many
occasions but very few occasions, if
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at all it is impossible to call  the
Committee, when this Committes will
not be called. Otherwise, I can 4ssure
the House that the Committee  will
be called. So far as the agenda, ete.
is concerned, we will take carc that
proper potice is given and that suffi-
cient material is given to the Mem-
hers because, after all, it is a question
of gelting the assistance from the
Members. It i a question of knowing
the views of the Members, taking the
benefit of their exparience and  their
knowledge. Therefore, it is not thot
this is simply a Committee which we
are keeping only on paper. ...

Shri Hari Vishnu Kamath:

Orna-
mental.

Shri Hathi: It is not ornamenta' 1
must say that this Committee wAll be
called and it will be consulted and
the occasion, when it is not called, will
be only exceptional. Otherwise, there

is no reason why the Committee will
nut be called.

About the second thing which Prof.
Ranga suggested—it is a sucgestion—
I take it in the spirit that, after all,
we want democracy to function and
we want that the pcople should elect
their own representatives and that
they should get a majority But sup-
poring there is no majority, whst do
we do? Today, the Constitution pro-
vides thatl this is the on'y coirse.
What elsp could we do? Suppose we
have some such machinery. 1t is a
question for rescarch. I am not close-
minded. That is a suggestion. 1 can
give him that much assurance. So far
as the present position is roncerned,
there was no other way but this onc.
To say that the Governmen: did not
take sufficicnt steps to see that tie
party which could form a majority
should have been invited and further
enquiry should have “een made, as
Shri Kamath said, or otherwise.is nol
the point. When tha Governor had
sent his rcport and when he said,
“This is the factual position”, there
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|Shri Hathi.]
wits no question of getting any infor-
mation from outside and to that
point 1 had sufficiently replied at
length. 1 can assure pne thing, through
you, Sir, to the Members of Kerulu
and others that our icea is that, apart
from this Committes being a Consul-
tative Committee, we will also utiiise
it, with your permission, for other
questions and problems relating  to
Kerala so tha' the guestion of the
development of Kerala, the various
projects, industries, education and
other things, coud bz looked into by
this Committee.

1 have already referred to  that
small Cabinet Sub-Committes which
also looks to these questions. So far
as we are concerned, the development
of Kerala, the interests of the people
of Kerala, will be the first responsi-

Division No. 26)
Achuthan, Shri Kindar Lal, Shri }
Axkamma Devi, Shrimati
Alva, Shri A8,

Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Ral Krishna Singh, Shri
Barkataki, Bhrimati Henuka
Barupal, $hri P.L.

Rhania Deo, Sho LN,
Bhargava Shri M.B.
Bhattacharyya, Shri C.K.
Brajeshwar Prasad, Shri
Rrij Basi Lal, Shri
Chandrabhan Singh, Shri
Chaudhuri Shri D.5,

Kureel Shri B.N,

Lakhan Das, Shri
Lalit Sen, Shri

Manen, Shri

Matcharaju, Shri

Chavda, Shrimati Joraben Mu_mi-h. Shri
Das, Shri BK. Naik, Shri D.J.
| Ons, Shri

ey B, Sari G
Gaskwad, Shri Patehsinhruo
Cianaputi Ram, Shri
Hansda, Shri Subedh
Harvani, Shri Ansar
Himatsingka, Shri

Jadbay, Shri M.L.

Patil, Shri V.T.
Patnaik, Shel B.C.

Pratap Singh, Shri

Jedhe, Shri i
Sty Raju, Shri D.B.
..Tem., :_ln‘;m " Ram Sewak, Shri
Jyotis iy Shi Ir. Ram Swarup, Shri
Kadadi, Shri
X o Rane, Shrl
appen, Shri Rao, Shri Krishnamosrthy

Kedaria, Shri C.M.
Keishing, Shri Rishaog
Khan, Dr. P.N.

Rao, Shri Muthyal
Reddiar, Shri
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AYES .
Kotoki, Shri Liledher
Krips Shanksr, Shri
Lahtan Chaudbry, Shei
Laxmi Bui, Shrimati
Maimoona Sultan, Shrimati
Malhotra, Shei Inder J.
Maniyangadan, Shri

Mehrotra, Shri Braj Bihari
Mukerjce, Shrimatl Sharda

putel, Shri Man Sinh P,

Pillai, Shri Netaraja
Prabhakar, Shri Maval

Rai, Shrimati Sahodrs Bai
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bility of the Government of India and
I can give an assurance, on rehalf of
the Government, that we shail take
every step in that direction. This is not
only in expression of words but 1
sincerely say that we will take inte-
rest in the development of Kerals so
that the people of Kerala may get the
maximum benefit of this legislation
under the powers and the overall
supervision of this august House—the
Parliament. "

With these words, I move.
Mr. Speaker: The question is:
“That the Bill be passed”.

Let lobbies be cleared.
Lok Sabha Divided:

[13.50 hrs.

Sahu, Shri Rameshwar
Samunts, Shri 8.C.
Samnani, Shri

Sanji Rupii, Shri

Saraf, Shri Sham T.al
Sarma, Shri AT

Sen, Shri G,

Shah  Shrimati Jayiben
Shakuntals Devi, Shrimati
Shankaraiys, Shri
Shastri, Shri Ramanand
ghree Naraysn Das, Shri
Shyam Kumarti Devi, Shrimati
Singh, Shri K.K.

Singh, Shri ST,

Singha, Shri, G. K.
Snatak, Shri Nardeo
Subbaraman, Shri
Thengul, Shri Nallukoys
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.5.
Ulkey, Shri

Upadhyays, Shri Shive D
Varma, Shri Ravindra
Verma, Shri Balgovind
“Virbbadra Singh, Shri
Vyws, Shri Radhelal
“Wadiws, Shri

Wasnik, Shri Balkrishna
Xadava, Shri B.P.
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Alvares, Shri Humaren, Shri. MK, Ramanathun Chettiar, Shoo R
Bade, Shri Lakhmu Bhawsni, Shri Kanga, Shn
Bagan, Shri Limaye, Shri Madhu Shashenk Manjari Shrimat
Chukravarity, Shrimati Renu Mahato, Shri Bhujehari Shinkre, Shri
Dea. Shri P Misra, Dr, U, Singh, Shr J.1,

Elias, Shri Mohammad
Kakkar, $hri Gauri Shankar
Kamath, Shri Hari Vishnu
Kauya, Shri

Shri Vasudevam Nair: I pressed the
button but the macnine was not
working. I am for ‘No.

IPottekkatt, Shri

Shri R. G. Dubey (Bijapur North):
1 wrongly pressed the button ‘Neut-
ral. I am for ‘Aye'.

Shri Kamalnayan Bajaj (Wardha):
1 am also for ‘Aye’.

Mr. Speaker: All that is recorded.

The result of the Division is: ‘Ayes'

....96; Noes” .... 26.
The motion was adopted.

Shri Harl Vishnu Kamath: It is a
tangible victory for us.

13.49} hrs

DEMANDS* FOR GRANTS—
KERALA, 1965-66

Mr. Speaker: We shall now take up
the discussion and voting on the De-
mands for Grants in respect of the
State of Kerala for the year 1965-66.
Those who want to move their cut
motions may do so within 15 minutes.

Demand Nos. 1 to LIII and LV are
before the House.
Demanp No. I—AGRICULTURAL IncomE
Tax AND SaLEs Tax
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 37,21,600 be granted *o  the
President out of the Consolidated
Fund of the State of Kerala, to

Mukerjee, Shri H.N,
Mair, Shri N. Sreckantan

“Moved with the recommendation of the President.

singh, Shri Y12,
Sivasankaran, Sl
Yashpal Siagh, Shoi

Haghavan, Shei AV,

complete the sum necessary (o
defray the chargey  which will
come in course of payment during
the year ending the 31st day of
March, 1866, in respect of ‘Agri-
cultural lncome Tax and  Sales
Tax' "

DemaAnD No. II—Lanp Revenve
Mr. Speaker: Motion moved:

“Tha a sum not exceeding
Rs. 1,11, 02,900 be granted to the
President gut of the Consolidated

Fund of the State of Kerala, 1o
complete the sum neccssary to
defray the charges which will

come in course of payment during
the year ending the 31st day of
March, 1966, in re-pect of ‘Land

Revenuc'.

Demanp No. 1II—ExcisE

Mr. Speaker: M tion moved:
“That a sum not exceeding
Rs. 24,20500 be grinted fo the
President gut of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Ed-

cise’.
Demann No, IV—Taxes ox  Viwcres
Mr. Speaker: Mction d:
“That & sum not exceeding

Rs, 825600 be granted 1o the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during



